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In-pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Govemor is 

pleased to order the publication of the following English translation of notification no. 239/V-9-2023, 

dated March'6, 2023 

No. 239/V-9-2023 

. Dated Lucknow, March 6, 2023 

IN. exercise of the powers under sub-section (2) of section 35 and clause (b} of sub-scction’(3) of 

scction 35 ofithe Surrogacy (Regulation) Act, 2021 {Act no. 47 of 2021) and sub-section (2) of section 12 

andl.clause:(B)-0F sub-section (3) of section 12 of the Assisted Reproductive Technology (Regulation) Act, 

2021 (Act no. 42 of 2021) read with section:2] 6f .the Generat Clauses Act, 1897 (Act no. 10 of 1897) the 

\Governoris leased to.appoint the Appropiiate Authority in each district of the State with the following 

menibers, foridhe purposes)6fithe aforesaid Acts :- 

1. DisticrMagistrate - Chairperson 

2. Adtlitiond] District Magistrate - Member 

3. ChidlMedicat Officer - Member Sceretary 

-4, Gyncedlogist/@bstatrician/Pediatrician/ 

Radiclggist:nominated’by the'Chairmman - Nominated Member 

5. Joimt MDiroctor, Proscoution - Mermber 

By order, 

APARNA U., 

Sachiv. 
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